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The applicant who was émployed as Head Shpoff

P
under respondent No, 1 éa;i retired from seryice on 13-12-85,

It 1s stated that he had not been paid the amounkt of gratuity
despite his Fequest and also Tepresentation submitted to

this effect, fram the allegations made in the gpplication

it appears that the applicant was madg Teaponsihble faor retaining
the Govt accommodation Unauthorisedly even after the retirement,
The gpplicant has said that he was not in unauthariss occupation
Of the allotted accommodation and to this effect he produced the
PeP,0, ussyead ib 01-09-g6 (Annexure-1) in which he is shoun tg
have been residing in house No,231-A, Scohbatia Bagh, All shabad

which is not a Govt, accommodation, Shri Rakesh Verma learned

®aunsel for the plicant has stressed that since undue delay

has been caused in making the payment of ths amount of gratuity,

T

therefore, direction may be issued at admission stage to the
fespondents to consider fhis case and expedite the payment,

The applicant Submitted representation to this

3 Effact an 29“"03""93 EEQUEBtil'hQ that his mmnt nf‘ gratuity may

-
R

Considering these facts I dispose of the Case at

W adnission stage with the direction to the respondents to decide |
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g o the representation dated 29-03-93 (annamrn-a-fi)gby
oo 3‘“ § speaking order within a period of three months from ,...:
. the date of cammunication of this o der. The applicant
1' is, houvever, at liberty to approsch this tribunal if he
L3 _ feels aggrieved by ths order of the respondents passed
| on his represantation,
I g There will be no order as to cost,
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s DATED: ALl shabad,March 15,1994,
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